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Benchit of Past Savice, for the Purpose of
senaonty, o the Staft Declared Surplus
and i‘rovided with Employment in
other Offices

9630. SIRI  HUKAM CHAND KACH-
WAL Will the PRIME MINISITER be
pleascd o statei—

(a) whether the Central Government ew-
ployees who joined the Government  ser-
vice imtally before December, 1959 will
get scuiority according to their length of
service (the date of original joining  the
seivice) on the basis of Department of
Personuel’s Officc Memorandum No. 9/3/
72-Estt. (D) dated the 22nd July, 1972 issu-
ed on the  Dbasis of the Supreme  Court
Judgement in Civil Appeal Nos. 1845, 1846
of 1968 and 50 of 1969 on their joining new
Departmentsjoflices;

() It so, whether the staff  dedared
surplus  trom dificrent  oflices/ Ministries
and provided with alternative cmployment
in other offices through Central  (Surplus
staft) Cell, Department of  Pasonnel  will
also get the same benefits: and

(¢) il mot, rcasons, theretor?

’l‘l*il:l MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DFEPARTMENT OF PERSONNEL:
(SHRI RAM NIWAS MIRDHA): (a) 10°(¢).
Central Government employees who joined
Government service initially before December,
1959, on their 1oining new  Departments/
offices, will reckon seniority according to
the length of their service in the grade
concerned  in the new  Department/offices
in accordance with the Ministry of Home
Affairs (now Department of Personnel and
Administrative Reforms) O.M. No. 30/44/
48-Appts.. dated 22nd June 1949, pr(l\'ided
they had also joined  such new  Depart-
ments/Offices  prior  to 22nd - December,
1959. The scheme for redeployment of sur-
plus emplovees was intioduced in Febru-
ary 1966 i.e. after 22nd December 1959.
Surplus employees redeployed in various
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Ministries /offices under the scheme are
trcated as fresh entrants and have, as such,
necessarily to be governed by the princi-
ples of seniority contained in the Minis-
try of Home Affairs (now Department of
Personnel  and  Administrative  (Reforms)
O.M. No. 9/11/55-RPS, dated 22nd De-
cember 1959. Under these orders, they are
not entitled to reckon seniority in the new
Departments/Offices on the basis of length
of service.
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Opening of PCOs and Telephone Exchange

in Arunachal Pradesh during Fifth Five
Year Plan

9682. SHRI C. C. GOHAIN: Will the
Minister  of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to open
P.C.Os. and Teclephone Exchanges at the
prepared capital and in the District Head-
quarters of Arunachal Pradesh in the
Fifth Five Year Plan; and

(b) if so, the broad outlines of the pro-
posal? -
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THE MINISTER OF COMMUNICA-
TIONS: (SHR1 H. N. BAHUGUNA). (a)
and &l.)). A proposal to open a 200 line
Telephone exchange at Itanagar, the pro-

Capital of Arunachal Pradesh is
under consideration. Telephone exchanges
are existing at all the District Headquar-
ters of Arunachal Pradesh.

National Policy on provision of Commu-
nication and Telecommunication Services.

9683. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether  Government have formulat-
ed a National Policy on the provision of
Communication and Telecommunication
Services in the country;

(b) if so, whether this policy has given
any priority to the hilly and backward
areas of the country; and

(c) the main outlines of this policy?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)

Yes.

(b) The existing policy for provision of
postal and telecommunication facilities
rovides certain concessions to hilly and
ackward areas of the country.

(c) Postal Facilitics:—With a view to

facilitate opening of adequate number of
post offices in the hilly and backward
regions, the following concessions are be-

ing giveni—

i) Whereas post offices are opened in
normal rural areas at a permissible limit
of loss upto Rs. 500 or Rs. 750  per
post office per annum depending on the
population proposed to be served  and
the distance from the nearest post officc,
in hilly and ‘‘other verv backward”
areas, this permissible limit of loss is
extended to Rs. 1,000 per post office
per annum and in some exceptional
cases upto a further cnhanced limit of
loss of Rs. 2,500 without any restriction
of population to be served.

(ii) In normal rural areas, opening of
post offices is dependent upon the anti-
cipated capacitv of the proposed post
office to earn a revenue of not less than
25 per cent of its estimated cost. But

t offices can be opened in hilly areas
if they arc expected to carn a revenue
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and guarantee basis if some interested
party is willing to idemnify the Depart-
ment against the anticipated loss. How-
cver, in order to extend these facilities to
undeveloped arcas, the Department  has
adopted a policy to provide these facili-
tics even on loss basis at certain catego-
ries of stations details of which are given
below:—

(i) Telegraph (Combined) Offices—Com-
bined (Telegraph) offices may be opened
at the category stations listed at 1, 2 and
3 below, without limit of loss and at 4
and 5 with a limit of loss of Rs. 2,000 per
annum in each case. The estimated reve-
nue in each case shall be at least 25 per
cent  of the Annual Recurring Expendi-
ture involved in opening such offices.

1. Sub-Divisional, Tehsil and Sub-
Tehsil Headquarters and  corres-
ponding stations.

2. Towns or villages with Police Sta-
tions under the charge of an offi-
cer not lower in rank than a
Sub-Inspector o Police.

3. Block Headquarters.

4. Out of the way places, i.e. places
not having a Telegraph Office
within 20 Kms.

5(a) Places with a Pulation of over
5000. For considering the figures of
porulation, the population of the
villages or town proper onl
should be taken into account an
not that of a group of villages or
towns.

(b) Tourist Centres including pilgrim
centres; and

(¢) Agricultural and Trrigation Project
sites and townships;

No telegraph officc should be open-
ed on loss basis if another telegraph
office is already working within 8
Kilometres radious of the proposed
office.

(d)

-

(ii) Public Call Offices—Public Call

Offices may be opened on loss basis at
the following categories of  stations sub-
ject to the estimated revenue being at

ileast 25 per cent of the Annual Recurring
jExpenditure and other conditions stipu-
Jated below:—

of only 10 per cent of their estimated >

cost and in “other very backwar
areas’’, 15 per cent of their cost.

Telecommunication Facilities

Telegraph and telephone facilities a
normally provided at a  place it o
scheme is rcmunerative. In case of loss,
these facilitics can be provided on rent

1. Sub-Divisional Headquarters Towns.

Tehsil and Corresponding  Head-

quarters towns.

8. Subh-Tehsil Headquarters Tovms.

4. Places with a population of 20.000
or more and places in urban areas
with a population of 10,000 or
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